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Minutes of the first meeting (video conference) of the 

committee constituted as per the order dated 13.04.2021 of 

the Hon’ble NGT in O.A no.143/2020 held on 22.11.2021 

Meeting started at 11.00AM. 

The following members and officials were attended the meeting. 

1. Sri. Baiju M.A, Chief Environmental Engineer, KSPCB, Regional Office, 

Ernakulam 

2. Sri. Vivek K, SEE/Scientist D, CPCB, RD-Bengaluru 

3. Dr. A.K. Sreelatha, Assistant Professor & Head, Rice Research Station, 

Vyttila 

4. Dr. Garggi G, Soil Survey Officer, Office of the Assistant Director (Soil 

Survey), Ernakulam 

5. Smt. Vinaya K S, Senior Environmental Engineer, KSPCB, Environmental 

Surveillance Centre, Eloor 

6. Smt.ShahanaM.A,Assistant Environmental Engineer,KSPCB, Regional 

Office, Ernakulam 

7. Smt.Susan P Thomas,Assistant Engineer, KSPCB, Regional Office, 

Ernakulam 

Chief Environmental Engineer, Kerala State Pollution Control Board,Regional 

Office,Ernakulam, the nodal officer of the committee, in his welcome speech, 

gave a brief introduction about the O.A.No.143 of 2020 filed before the Hon’ble 

NGT. He pointed out that the grievance of the petitioner is that serious 

environmental degradation has been caused to the nearby agricultural land in 

Edayar Areaon account of the operation of M/s.Edayar Zinc Ltd (formerly 

Binani Zinc Limited), a zinc smelting unit.He further explained that a Detailed 

Project Report(DPR) for an amount of Rs.47.88 crore was prepared by M/s 

ERM (India) Private Limited, an accredited agency appointed by the Central 

Pollution Control Board(CPCB).Board had initiated certain steps to recover the 

amount from the company.But the respondent company had filed a counter 

affidavit denying the allegations made against them explaining that there are 

other industries also which were functioning along that area and contributed to 

such pollution load. They had made further contentions that nature of the heavy 
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metals found in the contaminated soil will go to show that no part of the waste 

that is being generated in the processof the company and as such they cannot be 

directed to pay the amount towards remediation process. In response to the 

counter affidavit filed by the company, the Hon’ble NGT through the order 

dated 13.04.2021 constituted this committee to look into the following matters. 

1. Whether the activities of respondent company had contributed for 

the contamination of soil in the nearby agricultural lands 

2. Whether the respondent company are complying with conditions 

imposed by the regulators in their consent/clearance granted 

3. Whether the industrial waste that is being generated during their 

manufacturing process have been dealt with scientifically as per the 

respective rules dealing with the hazardous substance disposals 

4. Whether any of the past activities of respondent company still 

continues,which results in continues pollution causing contamination of 

that area and if that be the case what is the extend of the contamination 

caused on account of contribution if any, made by the activities of 

respondents what is the nature of remediation of action to be taken up 

for the purpose of remedying the situation in that area and what is the 

quantum of compensation that has to be realised from the person 

responsible for such contribution of taking into account of the nature of 

violation committed by them and polluted activity that has been 

produced on account of their operational methods in running the 

industry. 

After detailed deliberations, it was decided to invite M/s.ERM (India) Private 

Limited for a detailed presentation of the DPR by which the role of the 

industry in question could be revealed/identified. Sri. Vivek, SEE/Scientist 

D, CPCB, RD-Bengaluru also brought the directions given by Hon’ble NGT 

in another connected matter, i.e OA No. 182 of 2021, to the notice of the 

Committee, wherein the same Committee is entrusted to look into the 

contentions raised by the petitioner. Further it was informed that CPCB 

shall try to coordinate with representatives of M/s ERM for making  

arrangement for presenting the DPR study findings before the Committee. 
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Dr. Garggi G, Soil Survey Officer, Office of the Assistant Director, 

Ernakulam made a request that a brief note on this issue may be made 

available for better understanding on this issue 

After the discussions, the following decisions were taken. 

1. Conduct a physical meeting (second meeting of the committee) and 

joint inspection in the company premises and alleged areas by the 

first or second week of December,2021. 

2. KSPCB shall present the details with respect to the points 2,3&4 

directions of the Hon’ble NGT order mentioned above. 

3. CPCB shall coordinate with M/s. ERM (India) Private Limited to make 

arrangements for the presentation of DPR and the study details.  

Meeting ended at 11.45 PM. 

 

 

Dr. A.K. Sreelatha,     Dr.Garggi G 

Asst. Professor and Head,    Soil Survey officer 

Rice Research Station,  Office of the Assistant 

Vytilla,                 Director (Soil Survey), 

 Ernakulam 

 

 

Vivek K,SEE/Scientist D,                Baiju M A 

 CPCB, RD-Bengaluru     CEE, RO, Ernakulam 
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ANNEXURE 2 

Photographs taken during the inspection on 24.06.2022 

 

 

Binani School ground 

 

Inaccessible water logged and in submerged areas of Edayattuchal and Chakarachal (1) 
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Inaccessible water logged and in submerged areas of Edayattuchal and Chakarachal (2) 

 

Inaccessible water logged and in submerged areas of Edayattuchal and Chakarachal (3) 

Thodu near Glastec industries 
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SLF pond no. 4 of M/s. Binani Zinc Ltd. 
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Minutes of the second meeting of the Committee constituted 

as per the order dated 13.04.2021 of the Hon’ble NGT in O.A 

no.143/2020 held on 24.06.2022 

    

Meeting of the Committee started at 10.30AM. 

The following members and officials were present during the meeting. 

1. Sri. Baburajan P K, Chief Environmental Engineer, KSPCB, Regional 

Office, Ernakulam 

2. Sri. Vivek K, SEE/Scientist D, CPCB, RD-Bengaluru 

3. Dr. A.K. Sreelatha, Assistant Professor & Head, Rice Research Station, 

Vyttila 

4. Dr. Garggi G, Soil Survey Officer, Office of the Assistant Director, 

Department of Soil Survey & Soil Conservation, Ernakulam 

5. Smt. Vinaya K S, Senior Environmental Engineer, KSPCB, Environmental 

Surveillance Centre, Eloor 

6. Smt. Shahana M.A, Assistant Environmental Engineer, KSPCB, Regional 

Office, Ernakulam 

7. Sri. Sajeesh Joy, Assistant Environmental Engineer, KSPCB, 

Environmental Surveillance Centre, Eloor 

8. Kumari. Anagha S, Assistant Engineer, KSPCB, Regional Office, 

Ernakulam 

   

  The Chief Environmental Engineer, nodal officer of the 

Committee gave a brief introduction of the O.A.No.143 of 2020 filed before 

the Hon'ble NGT in his welcome speech. He pointed out that KSPCB already 

shared the brief note on the consent compliance, action taken against the 

violations noticed, etc. with the committee members. He also informed that 

intimation was given to the 9th and 10th respondent companies about the 

meeting of the committee, as committee members were directed to allow the 

participation of alleged polluting companies during the meeting and 

Associate
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inspections as directed by the Hon’ble Tribunal in its order dated 

13.04.2021. But the company representatives informed their inconvenience 

for attending the meeting. The Chief Environmental Engineer therefore 

requested the company to submit their representation in writing, if any, to 

the committee. After that, he invited the representative of M/s.ERM (India) 

Private Limited for a detailed presentation of the DPR. Sri. Padmanabhan 

Girnathan Nair, representative of M/s.ERM (India) Ltd, presented the DPR 

prepared for the remediation of Edayattuchal–Chakarachal. The 

presentation covered the overview of the project, introduction to the study 

area and subject sites, reconnaissance and preliminary assessment, 

preliminary investigation of the contaminated site and development of 

conceptual plans and sampling protocols, detailed site 

characterization, detailed site investigation and Tier 1 Risk Assessment, Tier 

2 risk assessment, Human health Risk assessment, remedial action plan 

etc. After detailed discussions and deliberations, the Committee members 

visited the Edayattuchal, Chakarachal, Binani School ground and the 

premises of M/s. Binani Zinc (presently Edayar Zinc Ltd.), including the 

capped and uncapped jarosite pond areas. Samples of soil, drain water and 

well water from the accessible locations were also collected, as detailed 

below and handed over to the Central laboratory for analysis. 

1. Binani School Ground (Middle)        : Soil 

2. Binani School Ground(South side)   :Soil 

3. Binani School Ground                     :Water 

4. Open well near school ground         : surface water 

5. Kuthuthodu Starting point              :Water 

6. Thodu near Glastec industries  :Water 

During the visit, it was observed that most of the Edayattuchal and 

Chakarachal area was water logged and in submerged condition, making it 

impossible to access the areas, which were earlier demarcated as having 

higher levels of contamination. As observed during the presentation, higher 

levels of heavy metal Zinc was mostly observed during the DPR preparation 

studies, in these locations, both in surface soil and ground water. 
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It was decided that the results of the samples taken during the visit and 

other historical data available with the present owners of the unit shall be 

considered for further preparation of the report and if required, adequate 

time shall be sought from the Tribunal, considering the present status of the 

area. All the Committee members were also requested to report their 

views/comments, if any, to the nodal officer at the earliest as the committee 

is required to file the preliminary report before the Hon’ble Tribunal before 

25.07.2022, the next hearing date of this application. 

 

Meeting and inspection of the Joint Committee ended at 5.00PM. 

 

 

Vivek K, SEE/Scientist D,               Baburajan PK 

 CPCB, RD-Bengaluru     CEE,RO,Ernakulam 

 

 

 

Dr. A.K. Sreelatha,     Dr.Garggi G 

Soil Survey Officer,                                 Soil Survey officer 

 Office of the Assistant Director,                     Office of the Assistant 

Director                                                           Director 

Ernakulam      

 

       

 

Dr.Sreelatha.A.K
Associate Professor & Head
Rice Research Station, Vyttila
Ernakulam
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